HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 387 of 102y /RG/LP Dated: /2.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Jyoti Dhar
D/O Shri Piarey Lal Dhar
R/O Ranjitpura Gole Gujral, Talab Tillo, Tehsil & District Jammu

vide notification No. 2001 of 2024/RG/LP dated 16.08.2024 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewall/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
By Order W\vs
(Registrar Administration)

L.P Section Main Wing

No: J4/1y-J) RG/LP Dated:/0.12.2025
Copy forwarded to the: -

i Principal District and Sessions Judge, Jammu
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu _
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. :
6. Incharge Libray, High Court Wing Jammu/Srinagar for informztion and

also keeping record of the same.

7. Ms. Jyoti Dhar, Advocate
for information and necessary action.

R




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No3872 ef»»y  /RGILP Dated:/0.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Parul Rajput
D/O Shri Shamsher Singh
R/O V.P.O Barolla, Tehsil & District Udhampur

vide notification No. 995 of 2022/RG/LP dated 28.07.2022 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
\i\%ﬂ%ﬁw
(Registr dministration)
LWn Main Wing

No: Y811 — 19 RG/ILP Dated:/»12.2025
Copy forwarded to the: -

i 1 Principal District and Sessions Judge, Udhampur

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Udhampur

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Ms. Parul Rajput, Advocate

for information and necessary action.

&n:

0\7’{

zw Administration




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 38728 Uﬁlo»\//RG/LP Dated:/» .12.2025

Provisional admission granted under Advocates Act,-1961 in favour of

Ms. Palak Bhardwaj
D/O Shri Sudesh Kumar
R/O Majalta, JIB, Tehsil & District Udhampur

vide notification No. 2029 of 2024/RG/LP dated 16.08.2024 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order %«
(Registra ministration)
ﬁ;}cﬁmn Main Wing

No: 7Bl130-23% RG/LP Dated:/s.12.2025
Copy forwarded to the: -

(15 Principal District and Sessions Judge, Udhampur
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Udhampur
S CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Vidda e

7. Ms. Palak Bhardwaj, Advocate
Registrar Admmlstratlon

...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3834 £ e05  IRG/LP Dated: /0.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tina Singh Kotwal
D/O Shri Arun Kumar Kotwal
R/O Village Melhani Nagar, Tehsil Bhaderwah, District Doda

vide notification No. 1286 of 2024/RG/LP dated 25.07.2024 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order W\{
((Registra ministration)
L.P3 iectign Main Wing

No: 18138 - WS ~RG/LP Dated:/(p.12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Doda

9. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Tina Singh Kotwal, Advocate
...... for information and necessary action.

. AS\AS.
Registrar Administration




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 33R0 ¢Z1s.y /IRGILP Dated: /2 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Koshik Singh
S/O Shri Kartar Singh
R/O Tehsil Bani, District Kathua

vide notification No. 1884 of 2022/RG/LP dated 11.11.2022 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

No: 18([ub- SR RG/LP Dated:/>.12.2025

By Order W@W\w
(Registrar Administration)

L.P, ectE'on Main Wing

Copy forwarded to the: -

¥
2.
3.

B

Principal District and Sessions Judge, Kathua

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Kathua

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
ministration

Mr. Koshik Singh, Advocate
Registrar

for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 398! «f26>3 /RG/LP Dated: /0.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ankita Bangotra

D/O Shri Ravi Kumar

R/O H.No.49, New Basti Opposite Bagh-e-Bahu, Bahu Fort,
Tehsil Bahu, District Jammu

vide notification No. 2005 of 2024/RG/LP dated 16.08.2024 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

(Registr ministrat on)
L. W‘;

ection Main Wing

No: 39\Su— &1 —RG/LP Dated:} .12.2025

Copy forwarded to the: -

i Principal District and Sessions Judge, Jammu

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

D CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

1. Ms. Ankita Bangotra, Advocate
for information and necessary action.

Viglalsteroros
Reiistrwﬂ(r ministration




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 382 ofae » /RG/LP Dated: (7.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rahul Kotwal
S/0O Shri Ashok Kumar Kotwal
R/O Bhalla Bhaderwah, Tehsil Bhalla, District Doda

vide notification No. 258 of 2023/RG/LP dated 13.02.2023 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order }W\v{
(Registra ministration)

L.R :;t;on Main Wing

No: 18\br— 69 RG/LP Dated:/7.12.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Bhaderwah

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Court Bar Association, Doda

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Rahul Kotwal, Advocate

for information and necessary action.

AL
Rﬁstrar Administration




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 38¥3 cf20ry” IRG/LP Dated:/2.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sahira Latief
D/O Shri Abdul Latief Sheikh
R/O Wazir Mohalla, Ward No.2, District Kishwar.

vide notification No. 1262 of 2204/RG/LP dated 24.07.2024 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order Wﬁ\mw
(Registrar Administration)

Lgfec ion Main Wing
No: 1830 -)31 RG/LP Dated:/p.12.2025 2

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishwar

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kishwar

B, CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Sahira Latief, Advocate

for information and necessary action.

o\
Rg/igtrar dministration




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2984 of1e3” /RG/LP Dated: 4 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Adhweat Gupta
S/O Shri Vrinder Gupta
R/O Ward No.6, House No.30, Court Road, Tehsil & District Udhampur

vide notification No. 2096 of 2023/RG/LP dated 26.09.2023 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
. V\%ﬂﬁ
(Registrar Administration)
Igﬁjf.tgon Main Wing

No: I8\ Y& — &S RG/LP Dated:/p.12.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Udhampur

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Mr. Adhweat Gupta, Advocate
...... for information and necessary action.

WY
Re isat:;/)( dministration

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 202¢ of2021" /IRG/LP Dated: / .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Manjeet Singh
S/O Shri Hans Raj
R/O Village Sana, Tehsil Batote, District Ramban

vide notification No. 2173 of 2023/RG/LP dated 28.09.2023 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
\“ \%ﬂﬁ\vf
(Registrar Administration)
Iﬂsﬁ?ﬁon Main Wing

No: 1818b- 43 RG/LP Dated: /.12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban

2. Secretary, Bar Council of India, New Delhi. _

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Ramban _
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. ‘ '
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
y Mr. Manjeet Singh, Advocate
for information and necessary action.

o B

\M@—wﬂw,
Rgij M1;;1' Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 398607', 202 /RG/LP Dated: /p .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Qirat Suharwardy
D/O Shri Khalid Najib Suharwardy
R/O Soharuwardy Market, Tehsil & District Doda

vide notification No. 1971 of 2023/RG/LP dated 12.09.2023 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order
\J\ o\
(Registrar’Administration)

L. :Kﬁg;on Main Wing

No: 1819y - 2v] RG/ALP Dated:/» .12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. .
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
F il Ms. Qirat Suharwardy, Advocate

for information and necessary action.

O

oS

Rg/ig%r Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3887 ofs0y” /RGILP Dated: {5.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aditi Raj Thakur
D/O Shri Khem Raj Thakur
R/O Village Chinkah, Tehsil Thakrakote, District Reasi

vide notification No. 962 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order
\)\ﬁﬂﬂ»\vg

(Registrar Administration)

Iﬁ?@tion Main Wing
No: 70221— 2 RG/LP Dated:/>.12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Reasi.

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y Ms. Aditi Raj Thakur, Advocate
for information and necessary action.

o o

\)\M
joigjgr ‘Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 38 88 2/ys:$" IRGILP Dated:/» .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pranav Deep Singh Jamwal
S/O Shri Avtar Singh
R/O H.No.0862, W.No.19, Jail Road, Shiv Nagar, Udhampur

vide notification No. 1244 of 2024/RG/LP dated 24.07.2024 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
s
(Registrar Administration)
Léj:g%ion Main Wing

No: 38229— 36 RG/LP Dated:/».12.2025

Copy forwarded to the: -

5 Principal District and Sessions Judge, Udhampur

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Udhampur

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Pranav Deep Singh Jamwal, Advocate

for information and necessary action.

L o

AN
Riéiitrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1989 ofsa2s /RG/ILP Dated: /0 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Akhil Sharma
S/O Shri Sham Parshad Sharma
R/O Ward No. 7, Tehsil Nowshera, District Rajouri

vide notification No. 2127 of 2024/RG/LP dated 04.09.2024 for a period of one
year has been extended till 31.012.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order ,
et
(RegistraPAdministration)

Iﬂaslg%tion Main Wing
No: 28923% -UY RG/LP Dated:/r.12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Rajouri

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
WW’M

7. Mr. Akhil Sharma, Advocate
R% dministration

O

for information and necessary action.




15

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3890 ef2035 IRG/LP Dated:/°.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abhinav Kumar Khanmotra
S/O Shri Sudarshan Khanmotra
R/O Ward No.7 Main Bazar, Tehsil & District Samba

vide notification No. 450 dated 02.07.2018 for a period of one year has been
extended till 31.12.2026 after condonation of delay subject to the verification of
his/her Certificates/LL.B Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order Ha% 3~
(Registr dministration)

L.R ;&t{;m Main Wing

No: 29245 -$ 2 RG/LP Dated:/».12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Samba

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

s Mr. Abhinav Kumar Khanmotra, Advocate

for information and necessary action.

Rgijg% T Administration

il
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3G/ 622023 /RGILP Dated: &2 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Manika Mangotra
D/O Shri Subash Lal
R/O Pandorian Manhasan, Tehsil Bishnah, District Jammu
vide notification No. 2012 of 2024/RG/LP dated 16.08.2024 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order Wﬁmx
(Registrar Administration)

L.P Section Main Wing
No: }825%- &0 RG/LP Dated:/0.12.2025 o“ﬁfw %

Copy forwarded to the: -

8 Principal District and Sessions Judge, Jammu

2., Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Manika Mangotra, Advocate
for information and necessary action.

welA2s
Reéistrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: Zﬁ‘iyclj,w»s( /IRG/LP Dated: /o0 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohiteshwer Singh
S/O Shri Dalawar Singh
R/O Village Rang, Tehsil Ramnagar, District Udhampur

vide notification No. 1309 of 2024/RG/LP dated 25.07.2024 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order “%ﬁﬁ
(Registrar Administration)

L. QEggtion Main Wing

No: 78261 —69 RG/LP Dated:/0.12.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. .
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
H%:@Jm\w

7 Mr. Mohiteshwer Singh, Advocate
Re;iijztra Administration

i

for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 3,3339;,:Q2:1’/RG/LP Dated: /2.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Yasin
S/O Shri Mohd Asgar
R/O Bhatyas, Tehsil Chillly Pingle, District Doda
vide notification No. 1226 of 2024/RG/LP dated 24.07.2024 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order v\ Vs
(Registr dmlmstratlon)

ﬁ“ﬁlon Main Wing
No: 382 69— 7€ RG/LP Dated:/).12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi.
40 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, DistrcitCourt Bar Association, Doda

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mohd Yasin, Advocate
for information and necessary action.

on

e
Regist& Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

- EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 389y e4, s /RG/LP Dated: /0.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rajesh Kumar
S/O Shri Krishan Lal
R/O Karaian, Tehsil & District Rajouri
vide notification No. 2024 of 2024/RG/LP dated 16.08.2024 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order Wﬁp\%’
(Registrar* Administration)

Lﬁecti n Main Wing
No: 728277 - 8Y RG/LP Dated:/».12.2025 ¥

Copy forwarded to the: -

i F Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi.
8. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Rajouri

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

v Mr. Rajesh Kumar, Advocate

for information and necessary action.

\
Riiitr r Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3894 72034 /IRG/LP Dated: /0.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rashmi Singh
D/O Shri R. Singh
R/O 6, Dounthli, Tehsil & District Jammu

vide notification No. 1002 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
~ and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order
. \JW s
(RegistrarAdministration)

L.P Section Main Wing
No: €2 85 —9> RG/LP Dated: 5.12.2025 :XX
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu .
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. :
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Rashmi Singh, Advocate
for information and necessary action.

o\
Regist%‘mgn

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3894 o/ e03 IRGILP Dated:/0.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Fizan Afzal Mughal
S/O Shri Mohd Afzal Mughal
R/O Rajdhani, Tehsil Thanamandi, District Rajouri.

vide notification No. 2011 of 2024/RG/LP dated 16.08.2024 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order W\ﬂ\/
(Registrar Administr 10n)

\O]&j;f%mn Main Wing
No: ’}5)),4 3- 3o RG/LP Dated:/».12.2025 g

Copy forwarded to the: -

s Principal District and Sessions Judge, Rajouri
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Rajouri

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Fizan Afzal Mughal, Advocate
for information and necessary action.

WK
Regfii/l?' D&l’:% Administration

o1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 3992 ¢/ -1s" /RG/LP Dated: /0.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Satish Kumar

S/O Shri Mohan Lal

R/O W.No.9, H.No.68, Dholian, Tehsil Bari-Brahmana,
District Samba

vide notification No. 2007 of 2022/RG/LP dated 14.11.2022 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

(Regist dministration)

L.S Siﬁ’tj;)n Main Wing
No: 3839~ 68 RG/LP Dated: £.12.2025 :

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba

24 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Bar Association, Samba .
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. .
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Satish Kumar, Advocate
for information and necessary action.

Wﬂﬂf
Re\éij;:}% Administration

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3994 62018 /RG/LP Dated: /2.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Priya Rani
D/O Shri Jeet Raj

R/O Village Targwal, Tehsil Akhnoor, District Jammu
vide notification No. 2784 of 2023/RG/LP dated 26.12.2023 for a period of one
year has been extended till 31.12.2026 after condonation of delay after
condonation of delay and subject to the verification of his/her Certificates/LL.B
Degrees from the concerned University and verification of his/her character and
antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
Wﬂﬂw
(Registr dministration)

L. Cfgjt{ion Main Wing

No7 23§ — /6 RGILP Dated:/».12.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu

2: Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Ms. Priya Rani, Advocate
for information and necessary action.

Wﬁ\ﬁh’f
Regisg,%ar dministration

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2859 oZ.rsrs” /RG/LP Dated:/o .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rimple Sharma
D/O Shri Chaman Lal
R/O Village Gangal, P/O Tehsil Chowki-Choura, District Jammu

vide notification No. 2789 of 2023/RG/LP dated 26.12.2023 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
(Registﬂé%@?@gg)

L.P Section Main Wing

No: 1838t -2\ RG/LP Dated:/.12.2025 cﬂ}“"é
Copy forwarded to the: -

1: Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y Ms. Rimple Sharma, Advocate

for information and necessary action.

Reéi&thi% Administration

DL 2%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 39eo /262y IRG/LP Dated: /0.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Niharika
D/O Shri Vijay Kumar
R/O Sangoor near MES Filter Plant, Tehsil & District Udhampur

vide notification No. 228 of 2023/RG/LP dated 13.02.2023 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order %,{
: (Registra¥ Administration)

: O&c%ion Main Wing

No: 18 %2« - 32 RG/LP Dated:/».12.2025
Copy forwarded to the: -

i} Principal District and Sessions Judge, Udhampur

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Udhampur

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

F & Ms. Niharika, Advocate

for information and necessary action.

Re%Administratlon

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2901 of,eur” /RGILP Dated: /v.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Awanya Sharma
D/o Shri Ajay Sharma

R/o H.No. 419 Lane No. 1 Colonels Colony Talab Tillo Bohri, .
Tehsil and District Jammu

vide notification No. 2672 of 2024/RG/LP dated 24.10.2024 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
o\ S”
(Registrar' Administration)

L.g Section Main Wing

No: 18923 - 0 RG/LP Dated:/».12.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Awanya Sharma, Advocate
...... for information and necessary action.

il o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2962 A;ﬂw-;.( /IRG/LP Dated: /».12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tarunpreet Kour
D/O Shri Rabinder Singh
R/O Vill. Sai Kalan, Tehsil Suchetgarh, District Jammu.

vide notification No. 2774 of 2023/RG/LP dated 26.12.2023 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
Wﬂﬁ\n’
(Registr dministration)

: §Ae73’Ftion Main Wing
No: 1824 ~M8 RG/LP Dated: /.12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Tarunpreet Kour, Advocate
for information and necessary action.

W@WV\VS
R‘E?;?f dministration

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3903 ef2625” /RG/LP Dated:/p.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Harshita Sharma
D/o Shri Romesh Kumar Sharma
R/o Bhagat Mohalla Nai Basti Reasi Ward No. 5, Tehsil and District Reasi

vide notification No. 2621 of 2024/RG/LP dated 24.10.2024 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order W‘/‘a
(Regis Admlmst tlon)

i& aﬂi);lon Main Wing
No: 38344~ $& RG/LP Dated:/0.12.2025

Copy forwarded to the: -

1.
2.
3.

o

Principal District and Sessions Judge, Reasi.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Reasi.

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Ms. Harshita Sharma, Advocate

for information and necessary action.

! L\@A/ﬂl s
Rew O\Didm\lmgﬂration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 399 yofyon” /RGILP Dated: 10.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sidharath Verma
S/o Shri Sham Lal
R/o0 Ward No. 65, Barnai, Tehsil and District Jammu
vide notification No. 2648 of 2024/RG/LP dated 24.10.2024 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order ‘-’Wﬂ
w\\
(Registra Administrarlgn)

LWon Main Wing
No: 285972 -&U RG/LP Dated:/p.12.2025 (

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Sidharath Verma, Advocate

for information and necessary action.

e

W],
rar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3904 ofaesy” IRG/ILP Dated:/r.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Hem Raj
S/o Shri Puran Chand
R/o Village Sattian Tehsil Ramnagar District Udhampur

vide notification No. 2499 of 2024/RG/LP dated 05.10.2024 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
: \’ﬁ A
(Registrar Administration)

L\;iiﬁ/cj%on Main Wing
No: 333565~ }> RG/LP Dated:/».12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Hem Raj, Advocate
...... for information and necessary action.

o A

\"Q@*@W\K
Regist ag Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 294 ¢ o/ 2094 TRGILP Dated: /.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rashta Parveen
D/O Sh. Mohd Hanief
R/0O 126, Ward No.5, Chanderkote, District Ramban

vide notification No. 508 of 2021/RG dated 31.03.2021 for a period of one year
has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order W
(Registra? Administration)

Lﬁection Main Wing

No: 38332~ 80 RGP Dated:j5.12.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Ramban

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
‘\Mmﬁﬁ/)vg’

7. Ms. Rashta Parveen, Advocate
for information and necessary action.
Reisggj;‘{ ‘Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 39eFof30m” /RGILP Dated:/o.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Janvi Bhagat
D/o Shri Tarsame Lal
R/o Village Alora P.O Sohanjana, Tehsil Mandal District Jammu

vide notification No. 2623 of 2024/RG/LP dated 24.10.2024 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.
The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order Wﬂ\/vyﬁ
(Regis Administration)

Iimion Main Wing
No: }8%8(—~ 8% RG/LP Dated:/r.12.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

5. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Ms. Janvi Bhagat, Advocate

for information and necessary action.

W@ﬂvg
Registrfu’% Administration

L




33

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 30 of2028" |RG/LP Dated:/0.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arjun Verma
S/o Shri Sham Lal
R/o H.No. 419, Pacca Talab, Bahu Fort, Tehsil Bahu, District Jammu

vide notification No. 2658 of 2024/RG/LP dated 24.10.2024 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \)\W\{
(Registrar Administration)

L.P3 ?ection Main Wing

No: 382 #9— 94 RG/LP Dated:/6.12.2025
Copy forwarded to the: -

i Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
\)\@wﬂ"@»&

743 Mr. Arjun Verma, Advocate
. . \
Registrar’ Administration

.

for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 3%Tef20” IRGILP Dated:/0.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vanshika Rajput
D/o Shri Mangal Singh
R/o Village Purkhoo P.O Domana, Tehsil Bhalwal District Jammu

vide notification No. 2533 of 2024/RG/LP dated 07.10.2024 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order W@}_g
(RegistraF Administration)

on Main Wing

"
No: 18297 — liey RG/LP Dated:/v.12.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7- Ms. Vanshika Rajput, Advocate

for information and necessary action.

Registrar Administration

A

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 39 ¢#20” /RGILP Dated:/v.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sehaj Sarin
D/o Shri Amrit Sarin
R/o0 H.No0.69, Kucha Nar Singh, Panjtirthi, Tehsil & District Jammu

vide notification No. 2512 of 2024/RG/LP dated 07.10.2024 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
oS
(Registrar Administration)

Lﬁection Main Wing

No: 7@uoy— /2 — RG/ILP Dated:/y.12.2025
Copy forwarded to the: -

19 Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Ms. Sehaj Sarin, Advocate

for information and necessary action.

o b

|0 \)/\V{

Regj Ww,f%dministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 341) 169y /RG/LP Dated: /5.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rishi Bharti

S/O Shri Rajesh Bharti

R/O Ward No.7, Banganga Road, Katra, Vaishno Devi,
Tehsil Katra, District Reasi

vide notification No. 2794 of 2023/RG/LP dated 26.12.2023 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order Wﬂﬂ *
(Registra¥ Administration)

ilz(Section Main Wing
No: 78Y)3~ 20 RG/LP Dated:/p.12.2025 Y

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Reasi.

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Rishi Bharti, Advocate

for information and necessary action.

WWTK
Registray Administration
At

O
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION |
OF PROVISIONAL ENROLLMENT ‘

NOTIFICATION

No: 2%/ ofzns” IRG/LP Dated: /».12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Preeti Kohli
D/O Shri Sanjay Kohli
R/O 104, 2A Ext. Trikuta Nagar, Tehsil Bahu, District Jammu

vide notification No. 1245 of 2024/RG/LP dated 24.07.2024 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

S

The renewal/extension of provisional licence/enrollment must be

ought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order S\o\>s
(Registrar'Administration)

L.(;l}g:s%ion Main Wing
No: J0MU — >& RGP Dated:/».12.2025 !

Copy forwarded to the: -

1
2
3.

S e

Principal District and Sessions Judge, Jammu

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Ms. Preeti Kohli, Advocate

for information and necessary action.

Regis\r‘a& Admi\l‘lbis\trgﬁ;n
At
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2%/2 . 2 /RG/LP Dated:/».12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Chakshu Sharma
D/O Shri Lokesh Chander
R/O Krishna Nagar Basti, Miran Sahib, R.S. Pura, Distt. Jammu

vide notification No0.1378 dated 29.12.2017 for a period of one year has been
extended till 31.12.2026 after condonation of delay subject to the verification of
his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

(Regist dministration)

Lﬁiﬁgon Main Wing
No: 28425 B& RG/LP Dated:/o.12.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Chakshu Sharma, Advocate

for information and necessary action.

s
Registi%%’m)ﬁtion

il
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 39/4 o 300 IRGILP Dated: /0.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sawani Bloria

D/O Shri Mohan Singh

R/O H.No.488, W.No.11, Lane No.4, Raghunath Pura,
Tehsil & District Udhampur

vide notification No. 283 of 2023/RG/LP dated 14.02.2023 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewall/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

(Regist dministration)

L.P,Sectipn Main Wing
No: 38122 — UY RG/LP Dated:/p.12.2025 iﬁ E

Copy forwarded to the: -

i Principal District and Sessions Judge, Udhampur
2. Secretary, Bar Council of India, New Delhi.
8 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Udhampur

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Sawani Bloria, Advocate
for information and necessary action.

Wﬁfv\%
Regi tl::)( Administration

o1 A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 39/y e£203y /RG/LP Dated: /0.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Neha Charak
D/O Shri Dhanwanter Singh
R/O Village Ratnal P.O Tehsil Bishnah, District Jammu

vide notification No.1235 of 2024/RG/LP dated 24.07.2024 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewall/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order M P
. (Registrar Administration)

! L.Wn Main Wing
No: ?9YUS—$3 RG/LP Dated:/p.12.2025

Copy forwarded to the: -

1.
2.
3.

&1

Principal District and Sessions Judge, Jammu

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Ms. Neha Charak, Advocate

for information and necessary action.

Reg;i/s}j{ Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 39/{&f2024" /RG/LP Dated: .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Muzamil Rahim Allie
S/O Shri Ab. Rahim Allie
R/O Pathpora Mirgund, Tehsil Singhpora, District Baramulla

vide notification No. 1178 of 2024/RG/LP dated 23.07.2024 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By iior Hg@%ywc
(Registra¥F Administration)

| L.P.S cti@n Main Wing
No: 784 % - 50 RG/LP Dated: (0.12.2025 Cﬁ( E
Copy forwarded to the: -

1 Principal District and Sessions Judge, Baramulla

2: Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Baramulla

Bi CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. -
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
78 Mr. Muzamil Rahim Allie, Advocate

for information and necessary action.

kel

Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 247 &/ 302 /RGILP Dated: /5.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Khushboo Zahoor
D/o Shri Zahoor Ahmad Mir
R/o Kraltang, Tehsil Sopore, District Baramulla

vide notification No. 2319 of 2024/RG/LP dated 11.09.2024 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewall/extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

e
(RegistraFAdministration)

Iiﬁic{ion Main Wing
No: 7Qu| - 6§ RG/LP Dated: /£.12.2025
Copy forwarded to the: -

IS Principal District and Sessions Judge, Baramulla
2; Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Baramulla

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Khushboo Zahoor, Advocate

for information and necessary action.

H@ﬁu@%ﬁmw
Registr:}% Administration

ik
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 39 (Fe7 204 /RG/LP Dated:/, .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Majid Hussain Mir
S/O Shri Bashir Ahmad Mir
R/O Chinigund, Pooli Dooru Tehsil Shahabad, District Anantnag

vide notification No. 2845 of 2023/RG/LP dated 27.12.2023 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order . \.\va
(Registrar Administration)

L.P Seﬂc)\t)i£n Main Wing

No: }8Y469—2E RGP Dated:/y.12.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Anantnag

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Majid Hussain Mir, Advocate

for information and necessary action.

Hg@@*mﬁw
Registz)ni dministration

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 39/9 ef24x5 /RG/LP Dated:/r.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aadil Zahoor Dar
S/O Shri Zahoor Ahmad Dar
R/O Kulgam Ashmuji Tehsal & District Kulgam

vide notification No. 2152 of 2023/RG/LP dated 28.09.2023 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

ol
(Registrat Administration)

L.gjiis_ifn Main Wing
No: 28 U3 —8Y RG/LP Dated:/p.12.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam
2. Secretary, Bar Council of India, New Delhi.
3: Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Kulgam

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Aadil Zahoor Dar, Advocate

for information and necessary action.

WT&@K
Regis:tgj Wfdmlmstratlon

O
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 39 1o 72008 /RG/LP Dated:/o.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Insha Draboo
D/O Shri Gulam Mohammad Draboo
R/O Rajpora, Tehsil Rajpora, District Pulwama

vide notification No. 144 of 2023/RG/LP dated 13.02.2023 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewall/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order ; ~o o >5
(Registra¥ Administration)

L.Eﬁﬂn Main Wing

No: 38\Y 8L —F RG/LP Dated:/».12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama

2. Secretary, Bar Council of India, New Delhi.

o Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Pulwama

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y Ms. Insha Draboo, Advocate
for information and necessary action.

L

o<
Re:g:ils/éra Administration




46

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No: 2921 ¢/ 2w5/RG/LP Dated:/o.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Disket Angmo
D/O Shri Tashi Jigmet
R/O Skyabu Lawayuru, Tehsil Khalsti, District Leh

vide notification No. 570/2022/RG/LP dated 07.05.2022 for a period of one year
has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
w\0A>S
(Registr dministration)

. L.P Sec¢tion Main Wing
No: 19 Y4 43~ SCURG/LP Dated:/0.12.2025 ‘*’3(

Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Leh
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Disket Angmo, Advocate
...... for information and necessary action.

WW
Registrar Administration

ek

Tl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 29222/ 20%/RG/LP Dated: /0.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tareeq Ul Islam
S/O Shri Abdul Rehman Khan
R/O Putukhah Muqam, Khan Mohalla, Tehsil Khoie, District Baramulla

vide notification No. 718 of 2021/RG/LP dated 19.07.2021 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \ﬁ@mg
(Registrar Administration)

Lﬁect'on Main Wing
No: 3850 — ©8 RG/LP Dated:/p.12.2025 1

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla
2. Secretary, Bar Council of India, New Delhi.
3: Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Baramulla

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Tareeq Ul Islam, Advocate
for information and necessary action.

\-W\K
Registra¥ Administration

ek

O




48

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3928 & w23 JRGILP Dated: /2.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mir Jahangir Hussain
S/O Shri Mehraj Ud Din Mir
R/O Deeri, Murran, Bonipora, District Pulwama

vide notification No. 1500 of 2021/RG dated 16.12.2021 for a period of one year
has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewallextension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order Wﬁ/b&
(Registrar Administration)

L. Sj&ion Main Wing
No: 18589~ [ L RG/LP Dated:/2.12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mir Jahangir Hussain, Advocate
...... for information and necessary action.

o B

o[>5
Registral Administration




49

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 39 2y ef2008 /IRGILP Dated: /0.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rohi Jan
D/O Shri Ghulam Ahmed Ganaie
R/O Reshnagri, Madan Mohalla Tehsil & District Shopian

vide notification No. 1009 of 2022/RG/LP dated 28.07.2022 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order Wz\mg
(Regi Administration)

L. gfﬁtion Main Wing

No: 707S$T —2YRG/LP Dated:/r.12.2025

Copy forwarded to the: -

i F Principal District and Sessions Judge, Shopian

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Shopian
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Rohi Jan, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 39925 /204 /RGILP Dated: /5.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Firdous Abdullah
S/O Shri Mohammad Abdullah Lone
R/O Larkipora, Tesil & District Kulgam

vide notification No. 453 of 2021/RG/LP dated 05.06.2021 for a period of one
year has been extended till 31.12.2026 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewall/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order Wﬁm{
(Registfan Administration)

L.P gﬂ%on Main Wing

No: }8S2¥~ 32 RG/LP Dated:b .12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kulgam
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Firdous Abdullah, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No: _39a¢ 5#222{/RG/LP Dated:/p.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Uzma Amin
D/O Sh. Mohd Amin Wani
R/O Nadirgund Peerbagh, Chanipora, Srinagar

vide notification No. 1152 of 2021/RG dated 14.09.2021 for a period of one year
has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order oS
(Regis Administration)
L.l\;ﬁgf)t%on Main Wing
No: ?86(33 -YD RG/LP Dated:/».12.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Uzma Amin, Advocate
...... for information and necessary action.

Regigil\:‘u?dmlmstration

O b




52

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: %927 %w%//RG/LP Dated: /0.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Hafsa Khurshid
D/O Shri Pirzada Khurshid Ahmad
R/O Friends Colony Lane 2, HMT Road, Srinagar

vide notification No. 436 dated 09.12.2020 for a period of one year has been
extended till 31.12.2026 after condonation of delay subject to the verification of
his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewallextension of provisional licence/enrollment must be
souqht before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

(Registrar Administration)

L. EE%H Main Wing

No: 78541 -~ uQ RG/LP Dated:/p.12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Srinagar

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Hafsa Khurshid, Advocate

for information and necessary action.
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Registrar Administration



